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Provision of Dollars for Students Seek- 
Ing Admlsslon In Ph.D and M.D. in For- 

elgn Countries 

'6107SHRl VISHWANATH SHASTRI: 
- Gll tha minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

'., 

(a) whether the Government are aware 
that alump sum bnount in the form of dollars 
is being charged from students seeking 
admission in Ph.D and M.D. etc. in U.S.S.R. 
and h other erstwhile socialist mun:ries: 

@) whe!her Government have formu- 
lated any scheme to provide dollars to such 
students for completing their education: 

(c; if so, the details thereof,: and 

(d) if not, the steps being taken by the 
Government to meet the problems being 
faced by students in completing their stud- 
ies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MIN!STER OF STATE IN THE MINIS- 
TRY OF LAW, JUSTICE 8 COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (d). No amount 
in do!lars or otherwise is charged for their 
studies from students/scholarswho are being 
sent abroad under the auspices of the Gov- 
ernment of India for studies in foreign coun- 
tries under the bilateral Cultural Exchange 
Programmes etc. Self-financing students 
seeking admission privately in foreign insti- 
tutions may have to pay admission fees, 
tution fees etc. However, the Ministry of 
Human Resource Development, (Depart- 
ment of Education), Ministry of External Af- 
fairs and Ministry of Finance (Department of 
Economic Aff4irs) have n d  received any 
representation irom Indian students abroad 

- expressing difficulties on account of such 
payments, if any. 

According to the information available 
with the Ministry of External Affairs, the 
position in respect of private scholars in 
different East European countries is as fd- 
lows:- 

i) 

ii ) 

iii) 

iv) 

[English] 

BULGARIA: Bulgarian Universi- 
ties are now charging US $4000 
per annum (all ir~clusive) from 
foreign students seeking admis- 
sion in Ph.D. and M.D. etc. 
cou:ses. 

U.S.S.R.: Where the arrange- 
ments are directly worked out 
between students and institutions 
on partial compensation basis, 
partial payment is made either in 
dollars or other currencies. 
Where arrangements are worked 
out by the intermediaries and 
institutions students make lump 
sump payments in rupees. 

HUNGARY: The self-financing 
studentsfrom the Gulf area have 
to pay admission fees, tuition 
fees etc. in hard currency. 

ROMANIA: Foreign students 
desirous to pursue degree 
courses in Romania have to pay 
a sum of US $310 per month for 
medical faculty, US $270 in insti- 
tutes of polytechnic including 
Economics. US $ 71 0 for Insti- 
tuteof Theatere and US$420for 
Institute of Music. Students pay 
fees per month or in lump-sump 
as per their conveniencs. 

Property Cleared by the Wake Board 

' 6108. SHRI SYED SHAHABUDDIN: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state: 
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(a) the summary of the recommenda- 
tions of the Burney Committee regarding the 
properties in the Union Territory of Delhi 
which were claimed by the Wakf Board to be 
Wakf properties; 

@) the extent to which the recommen- 
dations of the Committee have been imple- 
mented; 

(c) the names of properties which the 
Government had decided to transfer to the 
Delhi Wakf Board on bng term lease and 
which have been actually transferred to the 
Board; and 

(d) the names of other such properties 
which have not yet been transferred and the 
reasons therefor? 

M E  MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) A state- 
ment of the summary of the recommenda- 
tions of the Burney Committeeis attached. 

@)to (d). The recommendations of the 
Committee were considered by the Govern- 
ment and a comprehensive order was is- 
sued on 27th March, 1984 conveying sanc- 
tion to the transfer of 123 properties under 
the control of Land & Development Office 
and DDA to the Wakf Board. Actual transfer 
of these properties has not been effected in 
view of tr~e Stay Order of High Court in the 
matter. 

STATEMENT 

SUMMARY OF RECOMMENDATIONS 
OF SURVEY COMMITTEE'S REPORT 

(a) Mosques & Dagahs 
i) The Wakf properties which are in 

existence on the site and are in 
regular use shall be transferred 
tothe Delhi Wakf BoardlMutawal- 
lies and the ~overnment will 

ii ) 

iii) 

iv) 

withdraw its claim to their owner- 
ship. The Waki BoardlMutawaG 
lies will be empowered to de- 
vebp these properties in accor- 
dance with the Master Plan and 
Municipal bye laws. 

The Wakfs which are non-exis- 
tent on site and where the Gov- 
ernment has constructed build- 
ings, patks, etc.-shall be handed 
over to the Government. The 
Delhi Wakf Board shall withdraw 
its claim to these properties. 

The Wakfs which are in dilapi- 
dated condition but capable of 
use, shall be handed over to the 
Delhi Wakf Board. The Govern- 
ment shall withdraw its claim to 
the ownership of such proper- 
ties. The Delhi Wakf Board shall 
also be permitted todevebpthen 
in accordance with the Master 
Plan and Municipal byelaws. The 
Delhi Wakf Board shall devebp 
these Wakfs in a befitting man- 
ner keeping in view the architec- 
ture of the surrounding area in 
whichthe Wakfs are located. The 
Delhi Gazette Notification of such 
properties shall stand and the 
Government will withdraw cases 
from the Courts against their 
notification. 

The Wakfs which are in a dilqi- 
dated condition and not capable 
of use shall not be handed over 
to the Delhi Wakf Board. The 
Delhi Wakf Board have no claim 
to these properties and agree 
ment, if any, in respect of such 
Wakfs shall be terminated. 

(b) Graveyards: 

i) The graveyards where graves 
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ore in existenma and which have 
been gazetted as such, the 
Government will surrender its 
daim to thew properties and atso 
withdraw their case from the 
courts. The Board shall be al- 
bwed to maintain and devebp 
them where possible according 
to the Master Plan and Municipal 
bye-laws. The right of owner- 
@hip. maintenance and develop- 
ment shall vest in the Delhi Wakf 
Board and the agreement, if any, 
in respect of such graveyards 
will be terminated. 

Y) The graveyards where graves 
are not in existence and which 
have been developed into Parks 
or on which buildings have been 
constructed by the Government 
or Corporation authoriiies, the 
Delhi Wakf Board shall be com- 
pensated for the same and the 
Wakf Board thereupon shall with- 
draw its daim to such grave 
yards in favour d the Gwem- 
mentlMunicii1 Corporation. 

11-I 

WwmUamlly Backward Dlstrlcts In 
Blhar 

6109. SHRI LALIT ORAON: Will the 
Minister d HUMAN RESOURCE DEVEL- 
OPMENT be pleased to state: 

(a) the names of educsdionally brek- 
ward districts in Bihar; 

@) the main reasons of this badrward- 
ness; and 

(c) the steps taken by the StaieOwem- 
rnent to literate the people of these didricb? 

IHE MINISTER OF STATE IN THE 
MINISTRY OFPARLIAMENTARY AFFAlRS 
AND MINISTER OF STATE IN THE MINIS- 
TRY OF LAW, JUSTICE Q COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) A stldemenl ie 
laid on the Table of the House. 

@) Educational backwardnew cm b 
attributed to adverse socio-economkandk 
tions and inadequate infrastructure. 

(c) There are a number of pmgrammoa 
under implementation in the areas d Eb- 
mentary Education and Adult Educdbn. 
Further under the Centrally Sponmed 
Schemes such as Operation Bladcborrd, 
Teacher Education, Non-Formal Educatkn 
and Adult Education Programme, finandrl 
assistance is provided to the State Govern- 
ments for educational development The 
State Governments/Union Tenitory Admink 
stratbns have been advised to aoncsnklbe. 
on badward districts. 

Pumla 1928 


